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                      DATE OF HEARING/DECISION: 21.01.2026 
 
PER:  CORAM                             

This appeal has been filed by the jurisdictional Commissioner of 

Customs (Preventive), Mumbai, challenging order1 of Commissioner of 

Customs (Appeals), Zone-III, Mumbai for having remanded the matter 

back to the original adjudicating authority, without having the power to do 

so. 

2. Though none appeared for the respondents, with the assistance of 

Learned Authorised Representative, we take up the appeal for disposal. 

                                                 
1 [order-in-appeal no.MUM-CUSTM-PRV-181 T0 199/14-15 dated 26th June 2014] 



2 
 

 

3. The sole ground on which intervention has been sought is that 

Commissioner of Customs (Appeals) is not vested with authority to remand 

and has to affirm, modify or dismiss the order impugned. It is now settled 

issue that first appellate authority may remand the matter to jurisdictional 

adjudicating authority according to circumstances.   Nothing now remains 

in the appeal which is dismissed. 

(Dictated and pronounced in court) 

 

 

(AJAY SHARMA) 
MEMBER (JUDICIAL) 

(C J MATHEW) 
MEMBER (TECHNICAL) 
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